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09.08.2006'resent: Bon'h!e Sri K.V. Sac.hidanandan 
i4pcaton .S A 	i.. 	 Vice-Chairman. 

f .JC F r r .  
Hon'bleSri Gautam Pay, 
Administrative Member. 

The Applicant, is presently working 

UDC in the office of the Executive 

	

41) 	 Engineer (Electical), GuwahnU Electrical 

-, 	 Dwcion No 1, Cential Public Woik 

. .Le p-s  cY JA)V\O--k Depnrtinent, Bainunimaidain, Guwahati. 

he Applicant was prmoted t the post of 

Read Clerk on 24.05006 and posted at 

• bCEC, GuwahatL While so, vide order 

hated 21.07.2006, the Respondent. No. 3 

partially modified the promotion order 

3ated 24.05.2006 and posted the 

ftpplicant at Assain Aviation Works 
Division, CPWI), Giwahati Airport instead 

Guwahati Central Electrical Circle, 

èPWID, Bamunimaidam,.in a 'r.mcant post 

ii public interest. AccordIng to the 

11cadings of the Applicant, after I -V 

Contd/- 
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08.08.2006 hours, the 	No. 3 cancelled the 
earlier order passing 813other order No. 46 

of 2006 dated; 2107.2006 due to 

administrative reasan. The Applicant has 

challenged the said order and taken a plea 

that it is because intenenf ion of one of the 

Association. 

10 

Heard Mr 

Counsel for the 

M. I Chanda, learned 

pp1icant. and Mr G. 
Baishya, learned Sr. 

Respondents. 

• 	Mr. G. Baishyc,) 

for the Respondents 

would like to take in 

done. 

C.G.S.C. for the 

med Sr. C.Q.S.C. 

bmitted that he 

ctions. Let it be 

Poston24O&2OO$. 

In the interest of; just3ce we direct 
that the post of Head Clark at RAW)), 

CPWD, Guwahati Airport, Guwahati 

mentioned in the ordeti dated 21.07.2006 

under Ofce Order No. 46 of 2006 will be 
kept vacanl If it is stillvcant. 
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Member 	 \flce-Chairman 
/mb/ 

24.08.2006 Present: Hon'ble Sri K.V..Sachidanandan 
Vice-Chairman. 

Mr G. Baishya, 1eained Sr. Central 

Government Standing Cunsd for the 

Respondents wanted time to take 

instruction. 

Post on 14.09.2006. Interim order 

dated 08.08.2006 shall cnthue till the 
next date. 

Vice-Chairman 
/mb/ 
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14.09.2006 Present: Hon'ble Sri K.V. Sachidanandan 
+ 	 Vice-Chairman. 

3eM4f 
1/c 	Q-i 

4lp.f. 

a /mb/ 

Considering the issue involved, I óm 

of the view that the O.A. to be admitted. 

Admit. Issue notice to the Respondents. 

Post -On 30.10.2006. Interim order 

shall continpe till the next date. 

• 	 Vice-Chairman 

30.10.2006 Present: }lon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

• 	cL 

- 

The matter has already been 

admitted. Learned Counsel for the 

Respondents wanted time to me reply 

statement. Post on 05.12.2006. Interim 

order shall continue till the next date. 
rO 

LP- 
Vice-Chairman 

/mb/ 

12 a 1. 07. 
OTui9-Y 9 ?, c') i ojo 

)I1" 	g' o eaf.c 'd 

irn 

Counsel for the respondents 
wanted to rile written statement. 
Let it be done. Pos the matter on 

15.2.07.. 

V&ceChairman 

N L7 	
15.2.07 	Counsel for the respondents wanted 

further four weeks time to file written 

statement Let it be done within four 

-1, P  10  weeks. 

174 	 Post on 16.3.07 for oxrler. Interim 

ôider shall continue. 
to \A 	-ti' Le.: 	 •• 
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S 	pg 
- 
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16.3.07. 	Counsel for the rjespcndentsJrays , 

for time to file rittei statemnnt. tot 
1.

it be done, post the matter on 27.3.07. 
Int.erirn order shall cc tinue. 

'1. 
Member 	 Vice-chajrman 

lm 

1 
	

27.3.07. Registry is directedt4 confirm who is 
itthè aethe listed on 10.4.07, 

the counsel, for the .Re1ponde 
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(g 	lof 	
8.5.2007 
	Mr. G. Baishya, leaned Sr. C.G.S.C. 

is granted, on request, i4r weeks further 
,'Lea4' 

time to file reply statemert. 

Post the matter on 11.06.2007. 

Interim order will conti ue till the next 

i\ 	k 	 date. 

ibbi. 

11.6.07. 	 fbr th.e rsponent prays 
• 	•• •. 	 for time to filewritten sttett. et it be 

done Post the matt' on . .
7.Ot.  

L-,-- 

•' 	• 	., Vice-Chairman 

Im 

iel  
12.7.07. 	-Counse1 for the respondents wanted '- 

time to file written statement. Let it be ione Post 
the matter on 3 1.7.07. Interim order ha11 

44ft- r-i- 	 continue. 

Vice-diajrman 
v 	4-1 

H 
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O.A. No.195 of 2006 

Notes of. the Registry 	 Order of the Tribunal 

31 .7.2007 

O& 	f/lo 
- JLte( 

J 
A- 

/W. 
/bb/ 

Mr.G.Baishya, learned Sr. C.G.S.C. 

submitted that reply statement has been 

filed which will be brought on record if it is 

otherwise in order. Learned counsel for the 

Applicant wanted time to file rejoinder. 

Three weeks time is granted for filing of 
rejoinder. 

Post the matter on 23.08.2007. Interim 

order will continue fill such time. 

lt ,  
Vice-Chairman 

R4j 
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~59' 12  "10  
.'yd-er  

'2"' 4 frvfZt 

(fi  
I 

R 

tiT7- 

I Ibb/ 

26.9. 

/bb/ 

07.11.200 

Let the case be posted on 26.9.2007 

for filing of rejoinder Interim order shall 

continue till such time. 

Vice-Chairman 

Call this case on 07.11.2007 

expecting  rejoinder from the Applicant. 

us 	 . (M.R.Mobanty) 
Member (A) 	 Vice-Chairman 

Mr.S.Nath, learned counsel for the 

Applicant states that there is no need to 

file rejoinder and matter may  be listed for 

hearing. 

List the case on 20.11.2007 for 

hearing. 

Member (A) 
/bb/ 
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20.11.2007 	Mr.M.Chandä, leaned counsel for 
IS preSert1.. 

the ApplicantL Mr.G.Baishya, learned Sr. 
S Standing counsel for the Union of India has 

\O 	 S 	 filed a leave note. 

1M'o v 
Call this matter on 29.11.2007 for 

hearing. 

• 	 S 

I 	

? 

• 	 S  

	

Aember
shfr6m) 	 (M.R.Mohanty) 

	

 (A) 	 Vice-Chairman 
S 	 /bb/. 

29.11.2007 	Mr.S.Nath, learned counsel for the 

Applicant and Mr.G.Baishya, learned Sr. 

C.G.S.C. for the RespondJnts are present. 

On the request of learned counsel 

	

S 	
for the Applicant the case is adjourned to 

, 	 • 	S 	 I 
be taken up on 11.12.2007. 

(Khushiram) 
• 	

S 	 Member (A) 
Ibbi 	S 

• 	 S. 	 • 	 11.12,07 	Heard Mr M.Chanda, I med counsel for 

the applicant and Mr G.BaI hya, learned Sr. 

Standing counsel for the Respoi1denis. 

• 	. 	 • 	•• 	For the reasons record d separately the 

• 	

S 	• 	
O.A is dismissed. No costs. 

1 f 	 •• 	
• 	 S 
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S 	 (C. ay) 	(M. R. Mohanty) 

7 , 0 	 Member(A) • 	\kicehairman. 
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GUWAHATI BENCH 
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Original Application No.195/2006 

DATE OF DECISION: 11-12-2007 

Dilip Chandra Saikia 
............................................Applicant/s 

Mr M. Chanda 
......................................Advocate for the 

Applicant/s 

-Versus - 

Union of India & Ors. 
.............................................Respondent/s 

Mr G. Baishya, Sr.C.G.S.C. 
..........................................Advocate for the 

Respondent/s 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HONBLE MR GAUTAM RAY, ADMINISTRATIVE MEMBER 

Whether reporters. of local newspapers may be allowed to see 
the judgment? 	 Yes/No " 

Whether to be relerred to the Reporter or not? 	Yes/No 

Whether their Lordships wish to see the fair copy of the 
judgment? 	 Yes/No.- 

Vice- Chairman/ Mamber(A) 

I 
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CENTRAL ADMINISTRATiVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.195 of 2006. 

Date of Order This the 11th Day of December, 2007. 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHMRMAN 

THE HON'BLE MR GAUTAM RAY, ADMINISTRATIVE MEMBER 

Shri Dilip Chandra Saikia, 
Son of Late Pudhar Saikia, 
Upper Division Clerk, 
O/o the Executive Engineer (Electrical) 
Guwahati Electrical Division No.1, 
Central Public Works Department (CPWD) 
Barnunimaidan, Guwahati-78 1021 	 Applicant 

By Advocate Mr M. Chanda 

-Versus - 

The Union of India, 
represented by the Secretary to the 
Govermnent of India, 
Ministry of Urban Development,. 
New Delhi- 110001. 

The Director General of Works, 
Central Public Works Department, 
Nirman Bhaw an, 
New Delhi-i. 

Superintending Engineer, 
Coordination Circle (ER) 
2nd MSO Building, 17th Floor, 
Nizam Palace, 
234/4 A.J.C.Bose Road, 
Kollcata2O. 

4 	Executive Engineer, 
Guwahati Electrical Division No.1, 
C.P.W.D.,Bamuxirnaidan, 
Guwahati-78 1021. 	 ........ Respondents 

By Mr G.Baishya, Sr.C.G.S.C. 

I-Ar 
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This Original Application has been filed under Section 19 of 

the Administrative Tribunals Act, 1985 seeking the following reliefs: 

The impugned order No. 9(255)/SE/(C)/ER/CDN- 
11/489 dated 21.07.2006 (Annexure-V1) canceling the 
modified transfer/posting of the applicant be declared 
as illegal and void-ab-initio. 
To direct the respondents to enforce the modified 
transfer/posting order issued under No. 
9(255)/SE/ (C)/ ER/ CDN-IJ/487 dated 21.07.2006 
(Annexure-V) and facilitate the joining of the applicant 
in his promoted post at AAWD, CPWD, Guwahati 
Airport, Guwahati. 

2. 	The case of the applicant in a nutshell is that on his promotion 

to the post of Head Clerk the Applicant made a representation to the 31'd 

Respondent for his posting in the Assam Aviation Works Division, CPWD, 

Guwahali Airport, Guwahati instead of his posting at Central Electrical 

Division No.1, CPWD, Bamunirnaidan, Guwahati stating therein that he 

has to travel 65 Kms daily from the Airport area, where he is residing now, 

to attend office at Bamuiiimaidan, where he is posted now and that he has 

been advised by the doctor not to undertake frequent journeys. The 

Applicant submits that the 3rd Respondent \Tide his 

No.9(255)/SE(C)/ER/CDN-I1/489 dated 21.07.2006 partially modified the 

Promotion Order dated 24.5.2006 to the extent of posting the Applicant at 

the Assam Aviation Works Division, CPWD, Guwahati Airport instead of 

Guwahati Central Electricial Division, Bamunimaidan in public interest. A 

copy of the said Order dated 21.7.2006 is endosed as Annexure-V to this 

O.A. It is the contention of the applicant that the 3rd Respondent most 

surprisingly issued the impugned Order No.46 of 2006 dated 21.7.2006 in 
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quick succession within a gap of 84 minutes cancelling his earlier modifjed 

Order No.487 dated 21.7.2006 (Annexure-V), thereby cancelling 

transfer/posting of the Applicart from Guwahati Electrical Division-I, 

CPWD, Bamunimaidan, to Assam Aviation. Works Division, Guwahati 

Airport. A copy of the said Order dated 21.7.2006 is endosed as Annexure-

VIto this O.A. Being aggrieved, the applicant has filed the instant Original 

Application for rédressal of his grievances. 

The Respondents have contested the Original application by 

filing a counter reply. It is the submission of the Respondents that due to 

administrative reasons the modified order dated 217.2006 was cancelled 

on the same day. 

We have heard Mr M. Chanda, learned counsel appearing for 

the Applicant and Mr G.Baishya, learned Central Government Standing 

Counsel appearing for the Respondents. We have also perused the 

pleadings of the rival parties. However, the Applicant has not filed any 

rejoinder to th€ counter reply filed by the Respondents. 

At the time of hearing, Mr M.Chanda, learned counsel for the 

Applicant mainly contended that (i) the applicant is in occupation of a 

Government quarter at the Airport area where his school going children 

are studying; (ii) the applicant has to travel about 65 Kms everyday for 

attending office at Bamunimaidan, Guwahati from Airport area; (iii) the 

impugned order has been issued in utmost haste; and (iv) that a vacancy of 

Head Clerkexists at AAWD, CPWD, Guwahati Airport, Guwahati and on 

these grounds the Applicant should be posted at. the Airport area of 

Guwahati. 
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We have given our anxious thought over the aforesaid 

contentions made by the learned Counsel appearing for the Applicant. 

However, it is indisputed fact that the Applicant has been performing 

duties at Bamunirnaidan by travelling from Airport area daily. It is also 

not disputed that he is in occupation of a Government quarter at the 

Airport area. We have noticed that the applicant has nowhere alleged that 

on being posted at Bamunimaidan he has been asked by the Respondents 

to vacate the Government quarter which he is occupying at Airport area 

now. So if on promotion the Applicant is posted at Bamunimaidan, where 

he is posted now, it will not be a transfer in reality. Moreover, Airport area 

is not a far off place from the Guwahati city. On the other points, the 

Respondents have submitted that the impugned Order dated 21.07.2006 

was issued due to administrative reasons. We have no doubt that the 

administration can take such decision to suit it- s administrative 

convenience. The Applicant has no right to choose his place of posting on 

promotion. However, the applicant, if he is sO advised, may fFe a 

comprehensive representation before the Respondents narrating his 

grievances and if such representation is filed, within 15 days from the date 

of receipt of this Order, the Respondents will consider and dispose of the 

same forthwith as per rules and communicate the same to the Applicant 

within one month from the date of receipt of the representation from the 

Applicant. 

With the above observations and directions, the Original 

Application, being devoid of merit, is dismissed without, however, any 

order as to costs. 
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The interim order passed on 08.08.2006 in this case stands 	- 

vacated. 

(GAUTAM RAY) 	 (MANORANJ MOHANTY) 
ADMINISTRATIVE MEMBER 	VICE CHAIRMAN 

Ip gI 
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IN THE CENTRAL AIMINSRAiTWFRIB AL 

'GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the AdniinistrativeTribuna1s Act 1985) 

0. A. No._1 9 $ /2006 

Shri Dilip Chandra Saikia 

-Vs- 

Union of India and Others. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

28.09.2001- Applicant was initially appointed as Lower Division Clerk (LDC) 

on 28.09.1981. Thereafter he was promoted to the post of Upper 

Division Clerk (U.D.C) on 25.04.1988. The applicant is presently 

working as UDC in the office of the Executive Engineer (Electrical), 

Guwahati Electrical Division No. I, CPWD, Bamunixnaidan, 

Guwahati. 

24.05.2006- Applicant came to learn from a reliable source that he was 

promoted to the post of Head Clerk under 50% seniority quota vide 

office order dated 24.05.2006 but he was neither informed of the 

said promotion order nor served with a copy of the promotion 

order. However, the applicant could able to obtain a copy of his 

promotion order dated 24.05.06. (Annexure- IV) 

19.06.2006- Applicant submitted a representation on 19.06.06 to the respondent 

No. 4 praying for providing a copy of the promotion order dated 

24.05.06. (Annexure- 1) 

19.06.2006- Applicant submitted another representation addressed to the 

respondent No. 3 praying for reconsideration of his posting in his 

promoted post of Head Clerk andpraye4 for his posting in the 

c-4, 



Assam Aviation Works Division, CPWL), Cuwahati Airport, 

Guwahali instead of his posling at. Ceniral Electrical Circle 

L)ivision. CPWD, Bamuniniaidan, Guwahati- 21. 	In the said 

rcprcsentation the applicant stated that he has been attending office 

by traveling a distance of 65 Kms from Airport area where he is 

residing and he has been advised by the doctor not to undertake 

frequent journeys. Respondent No. 4 forwarded the representation 

of the applicant to the respondent No. 3 on 24.06.06. (Annexure- II) 

19.06.2006- Applicant submitted another representation conuirnung acceptance 

of his promotion to the post of Head Clerk, and the said application 
was also forwarded by the respondent No. 4 to the respondent No. 

3 vide lefter dated 20.07.06. 

21.07.2006- Respondent No. 3 vide office order dated 21.07.06, partially 

moIified promotion order dated 24.05.06 of the applicant and 
posted him at Assaiii Aviation Works Division, CPWD, Guwahati 

Airport instead of Guwahati Central Electrical Circle, CPWD, 

Bamunirnaidan in public interest. (Annexure- V) 

21.07.2006- Respondent No. 3 most surprisingly issued the impugned order 

No. 46 of 2006 dated 21.07.2006 in quick succession within a gap of 

84 minutes cancelling his earlier modified order No. 487 dated 

21.07.06, thereby canceling transfer/posting of the 4pplicant from 

Guwahati Electrical Division- L CPWD, BamuLnilnaidan to Assam 

Aviation Works Division, Guwahati. Airport with malafide 

intention and ulterior motive. 	 (Annexure- VI) 

Hence this Original Application. 

PRAYERS 

[k. 

c 
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That the Hon'ble Tribunal be pleased to declare that the impugned order 

No. 9 (255)/SE(C)/ER/CDN-ll/489 dated 21.07.2006 (Annexure- VI) 

cancelling the modified transfer/posting of the applicant be declared as 

illegal and void-ab-initio. 

That the Hon'ble Tribunal he pleased to direct the respondents to enforce 

the modified transfer/posting order issued under No. No. 9 

(255)/Sl(C)/ER/CDN4I/487 dated 21.07.200(, (Annexure- V) and 

facilitate the joining of the applicant in his promoted post at AAWD, 

CPWD, Gu.wahati Airport, Guwahati. - 	-- 

Costs of the application. 

Any other relief (s) to which the applicant is entitled as the Hon'ble 

Tribunal may deem fit and proper. 

Interim order prayed for.  

During pendency of the application, the applicant prays for the following 

interim relief: - 

That the Hon'ble Tribunal be pleased to direct the respondents not to fill 

up the existing vacant post of Head Clerk at AAWD, CPWD, Guwahati 

Airport, Guwahati till disposal of this application. 

That the Hon'ble Tribunal be pleased to direct the respondents that the 

pendency of this application shall not be a bar for the respondents for 

consideration of the case of the applicant for providing relief as prayed 

for. 

C..L 	-L4, 



TN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	 O.A. No. : 9 S 	12006 

Shri Dilip Chandra Saikia 	Applicant. 

-Versus- 

Union of India & Oi's. 	Respondents. 

INDEX 

Si. No. Annexure Particulars T Page No. 

1. --- Application 1-9 

2. 

3. 

--- 

1 

Verification 

Copy of application dated 19.06.06. 

-10- 

-11- 

4. II Copy of representation dated 19.06.06 along 

with forwarding letter dated 24.06.06. 

l 	1243 

5. 111 Copy of application dated 19.06.06 along with 

forwarding letter dated 20.07.06. 

14-15 

6. IV Copy of promotion order dated 24.05.06. 16-17 

7. V Copy of modified order dated 21.07.06. -iS- 

a f 	.VI 	
J 
_Copy of impugned order dated 21.07.06. -19- 

Filed By: 

Date: - 	( t. a:: 	 Advocate 

<K 

C-a. 
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IN THE CENTRAL ADMINISTRATIVt TRIBUNAL 

GUWAHATI BENCH; GUWAHATI 

,A 	i;,4mvvntinr c-Hr 1Q cf1-h 	-r1-ivp Trih1ina1! Acf 1985 flSL akIkin*.I{ tLJLL %.t.LtI.43..L IS.. kLJS 1 .1...' S/S. tSt%. £ StSStSI US.J - WS. T . 	 - 

OA. No. 	 /2006 

BETWEEN; 

Shri blip Chandra Saikia, 

Son of Late Pudhar Saikia, 
Upper Division Clerk, 
O/o- The Executive Engineer (Electrical) 
Guwaháti Electrical Division No-i. 
Central Public Works Department (C.P.W.D), 
Bamunimaidan,, 
Guwahati- 781021. 

pp1icaii. 

-AND- - 

The Union of India, 

Represented by Secretary to the 
Government of Jndi, 	 - 
Ministry of Urban Dev'lopment, 
New Dell'- 110001. 

The Director General of Works, 
Central Public Works Department, 
Nirman Bhawan, 
New Delhi- 1. 

Superintending Engineer, 
Coordination Circle (ER), 
2' MSO Building, 17th Floor, 
Nizam Palace, 
234/4 A.J.0 Bose Road, 
Kolkata- 20. 

Executive Engineer (Elect), 
Gttwahati Elecl.rical Division No. 1. 
C.P.W. D, Barnuninialdan, 
Guwahati- 781021. 

Respondents. 

II 

(2t, - 	LJ4 



DETAILS OF THE APPLICATION 

Particulars of the order (s) against which this application is made: 

This application is made against the impugned office order No. 9 (255)/SE 

(C)/EE/CDN-ll/489 dated 21.07.2006 (Order No. 46 of 2006) Issued by the 

Respondent No. 3 whereby his earlier order of even number issued on the 

same date modifying the transfer/posting of the applicant from Cuwahati 

Electrical Division- I to Assam Aviation Works Division (AAWD), 

Guwahafi in place of Guwahati Central Electrical Circle (GCEC), 

Guwahali has been cancelled with malauide intention and on extraneous 
consIderations. 

Jurisdiction of the Tribunal: 

The applicant declares that the subject matter of this application is well 

within the jurisdiction of this Hon'ble Tribunal. 

Limitation: 

The applicant further declares that this application is filed within the 
limitation prescribed under Section- 21 of the Administrative Tribunals 

Act' 1985. 

Facts of the case: 

4.1 	That the applicant is a cilizen of India and as such he is enLiLled to all the 

rights, protections and privileges as guaranteed under the Constitution of 
India. 

4.2 That your applicant was initially appointed as Lower Division Clerk (LDC) 

on 28.09.1981 under the respondent department and was posted in the 

office of the Executive Engineer (Electrical), Guwahati Electrical Division-

TI, at Assam Aviation Works Division (AAWD), CPWD, Borjhar Airpart, 

Guwahati- 15. He was also allotted a Government accommodation at 

Guwahati Airport area and his children got admitted in Kendriya 

'L 
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Vidyalaya, Cuwahati Airport. Thereafter he was promoted to the post of 

Upper Division Clerk (U.D.C) on 25.04.1988. The applicant is presently 

working as UDU in the office of the Executive Engineer (Electrical), 

Cuwahati Electrical Division No. I, CPWD, Bamunimaidan, Cuwahati-

781021. 

4.3 That while working as U.D.0 in the office of the Executive Engineer 

(Electrical), Guwahati Electrical Division- I aforesaid, the applicant came to 

learn from a reliable source that he was promoted to the post of Head Clerk 

under 50% seniority quote vide office order No. 23 of 2006, issued under 

No. 9 (225)/SE (C)/EI/CDN 11/330 dated 24.05.2006. But he was neither 

informed of his promotion nor served with a copy of the promotion order. 

It was further learnt by the applicant that on promoliori, he had been 

posted in the office of the Supermtending Engineer (Electrical), Guwahati 

Central Electrical Circle, CPWD, Cuwahati- 21, which is housed in the 

same building where the applicant has been woEking as UDC. 

4.4 That having learnt about his promotion as stated above, the applicant 

submitted one application on 19.06.2006 to the respondent No. 4 and 

prayed for providing a copy of the promotion order dated 24.05.2006 to 

him. On the same date i.e. on 19.06.2006 the applicant submitted one 

representation to the respondent No. 3 praying for reconsideration of his 

posting in his promoted post of Head Clerk and prayed for his posting in 

the Assani Aviation Works Division, CPWD, Cuwahati Airport, Cuwahati-

15 instead of his posting at Guwahati Central Electrical Circle, CPWD, 

Bamunimaidan, Guwahati- 21 as ordered Tn his said representation, the 

applicant stated that he has been attending his office as UDC in Cuwahati 

Electrical Division No. I, Biununimaidan,, Guwahati- 21 by traveling from 

Guwahati Airport area daily where he is residing and his children are also 

studying. He further stated that he has to travel a distance of 65 'Km daily 

for attending his duties whereas he is a patient of chronic, liver diseases, 

I 



Castric polyp., Casbic Erosions etc. and has been advised by the doctor not 

to undertake frequent journeys. He also submitted therewith the relevant 

medical certificate and reports etc. and his representation was forwarded 

by the respondent No. 4 to the respondent No. 3 vidc letter No. 9 

(31)/GED-l/E-1/06-07/843 dated 24.06.06. 	Further to 	that, 	he 	also 

submitted another application dated 19.06.06 confirming his acceptance of 

his promotion to the post of Head Cleric and. the said application was also 

forwarded by the respondent No. 4 to i -he respondent No. 3 vide letter No. 

9 (31)/GED-I/E-I/06-07/955 dated 20.07.06. Eventually the applicant could 

also obtain a copy of his promotion order No. 330 dated 24.05.06. 

Copy of the application dated 19.06.06, representation dated 

19.06.06 along with forwarding letter No. 843 dated 24.06.06, 

application dated 19.06.06 along with forwarding letter No. 955 

dated 20.07.06 and promotion order dated 24.05.06 are annexed 

hereto for perusal of Hon'ble Tribunal as Annexures- I, IL HI and 

IV respectively. 

4.5 That the respondent No. 3, on receipt of the representation dated 19.06.2006 

of the applicant, was pleased to consider the case of the applicant and faxed •. 

one office order No. 9 (255)/SE (C)/ER/CDN 11/487 dated 21.07.06 

whereby the promotion order dated 24.05. 06 in respect of the applicant was 

arhally modified and the applicant on his promotion to the post of Head 

Clerk was posted at Assam Aviation Works Division (AAWD), CPWD, 

Cuahati Airport instead of Guwaliati Central Electrical Circle, CPWD, 

Bamunimaidan, Guwahati- 21 in public interest. it is rehvant to mention 

here that the post of Head Clerk at AAWD, Guwahati Airport has been 

lying vacant for more than 3 years. 

Copy of modified order dated 21. 07.06  is annexed hereto for 

perusal of Hon'ble Tribunal as Annexure- V. 

4' 

-'-e CL. 



4.6 That surprisingly, iirunediately thereafter, the respondent No. 3 issued the 

impugned office order No. 46 of 2006 under No. 9 (255)/SE (C)/ER/CDN 

11/489 dated 21.07.06 canceling his earlier modified order No. 487 of 

21.07.06, thereby canceling transfer/posting of the applicant from 

Guwaliati Electrical Division - 110 AAWD, Guwahati Airport, said to be on 

administrative reasons. 

Copy of the impugned order of cancellation dated 21.07.06 is 
annexed here to for perusal of Hon'ble Tribunal as Annexure- VI. 

4.7 That the applicant most respectfully begs to state that the modified transfer. 
order dated 21.07.06 was faxed at 05.48 P.M 011 21.07.06 and the 

cancellation order was thereafter faxed on the same day (i.e. 21.07.06) at 

07.12 P.M i.4. only after a gap of 01 hour 24 minutes only. It has been stated 
in the cancellation order that the cancellation of transfer/posting has been 

done on 'adniiiüstrahve reasons",. The respondent No. 3 has not spelt out 
the so called "administrative, reasons" nor has given any description of 

such "administrative reasons" which compelled him to issue two 

contradictory orders in quick succession within a gap of 84 minutes only. It 

is relevant to niention here that it is evident frcrni the niodified order dated 

21.07.06 (05.48 PM), that the transfer/posting of the applicant was modified 

"in public interest" had to be ignored/sacrificed and a cancellation order 

had to he issued even after a well considered modified order was issued. 

The Hon'ble Tribunal be pleased to direct the respondents to explain the 

stated "administrative reasons" before the Hon'ble Tribunal so as to dispel 

the shadow of doubts and suspicions in the mind Of the applicant since the 

impugned order of cancellation smacks malafide and appears to have been 

done on extraneous considerations only. 

4.8 That it is stated that the applicant could learn from reliable source that the 

impugned order of cancellation issued under No.9 (255)/SE (C)/ER/CDN-

11/489 thted 21.07.06 (at 07.12' P.M) was issued'at th.einstance of the officer 

:-c: 



bearers of the All India CPWD Office Staff Association, Kolkata for some 

vested interest. As such, the impugned order is malafide, unfair, ifiegal, 

arbitrary and violative of the principles of natural justice. 

4.9 That due to issuance of the impugned order No. 9 (225)/Sk (C)/ll</CDN-

11/489 dated 21.07.06 and cancellation of the transfer/posting of the 

applicant from Guwabati Electrical Division- I, CPWD, Bamunimaidan, 

Guwahati- 21 to Assam Aviation Works Division, Cl'WD, Guwahati 

Airport with nmlaflde intention and ulterior motive, the applicant has been 

put to a distressing condition, more so in view of his health problems. As 

such finding no other alternative, the applicant is approaching before this 

T-Ton'hle Tribunal for protection of 1iis rights and interests and it is a fit case 

for the Hon'ble Tribunal to interfere with and to protect the rights and 

interests of the applicant by setting aside the impugned order of 

cancellation dated 21.07.06 and further directing the respondents to give 

effect to the modified order dated 21.07.06. 

4.10 That this application is made bonafide and for the cause of justice. 

5 	Grounds for relief (s) with legal provisions: 

5.1 For that, the applicant submitted representrion praying for 

reconsideration of his transfer/posting in his promoted post due to his 

health problems. 

5.2 For that, the Respondent No. 3 considered the prayer of the applicant after 

thoughtful considerations and issued the modified promotion order No. 9 

(255)/SE (C)/ER/CDN-ll/487 dated 21.07.06, posting the applicant in his 

promoted post at AAWD, CPWD, Guwahati Airport instead of his earlier 

posting at GCEC, CPWD, Banmniniaidan, Guwahati- 21. 

-L-f' C-&. 
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5.3 	For that, within less than 1 ½ hour on the same day i.e. on 21.07.06, the 

same respondent issued another order No. 9 (255)/SE (C)/ER/CDN-

11/489 dated 21.07.06 canceling his previous crder aforesaid; which is 

malafide, arbitrary, unfair and opposed to the principles of natural justice. 

5.4 For that, the respondent No: 3 issued the impugiied order of cancellation 

at the instance of the office bearers of CPWD Staff Association 1  Kolkata, on 

extraneous considerations which is an unfair labour practice. 

5.5 For that, the modified transfer order was issued in the "Public interest" 

and the order of cancellation has been issued on "administrative reasons". 

But the respondextts have not explained as to how an administrative 

reason arose all on a sudden within minutes of issuance of the modified 

order which necessitated the issuance of the order of cancellation even at 11 

the cost of "public interese'. Such an action is malafide, capricious, 

motivated and unfair. 

5.6 For that, due to cancellation of his modified transfer/posting, the 

applicant has been put to extreme difficulties in as much as that he will 

have to travel about 65 Knis every day from the Guwahati Airport area to 

Bamunimaidan, Guwahati with his physical ailments against the advise of 

the Doctor staking a risk on his health 

5.7 For that, the children of the applicant have been studying in Kendriya 

Vi dyal aya, Giiwaha ti Air Port. 

5.8 For that the post of Head clerk at AAWD, CPWD, Guwahati Airport in 

which the applicant has been posted vide modified transfer order, has 

been lying vacant for more than 3 years. 

6. 	Details of remedies exhausted. 

LL o. 



That the applicant dedares that he has exhausted all the remedies 

available to and there is no other alterna Live remedy than to file this 

application. 

Matters not pviously filed or pending with any other Court. 

The applicant further declares that he had not previously ified any 

application, Writ Petition or Suit before any Court or any other Authority 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application, Writ Petition or Suit is pending 

before any of them. 

Relief (s) sought for. 

Under the facts and circumstances stated above, the applicant humbly 

prays that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

why the relief (s) sought for in this application shall not he granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s): 

8.1 That the Hon'ble Tribunal be pleased to dedare that the impugned order 

No. 9 (255)/SE(C)/ER/CDN-11/489 dated 21.07.2006 (Annexure- VI) 

cancelling the modified transfer/posting of the applicant be declared as 

ifiegal and void-ab-initio. 

8.2 That the Hon'ble Tribunal be pleased to direct the respondents to enforce 

the modified transfer/posting order issued under No. No. 9 

(255)/SE(C)/ER/CDN-ll/487 dated 21.07.2006 (Annexure- V) and 

facilitate the joining of the applicant in his promoted post at AAWD, 

CPWD, Cuwahati Airport, Cuwahati. 

Si 	Costs of the application. 

rV 
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8.4 	Any other relief (s) to which the applicant is entitled as the Hon'ble 

Tribunal may deem lit and proper. 

• 9. 	Interim order prayed for 

miring pendency of the application, the applicant prays for the following 

interim relief: - 

9.1 That the Hon'ble Tribunal be pleased to direct the respondents not to fill 

up the existth.g vacant post of Head Clerk at AAWD, CPWD, Guwahati 

Airport, Guwabati till disposal of this application. 

9.2 That the Hon'ble Tribunal be pleased to direct the respondents that the 

pendency of this application shall not be a bar for the respondents for 

consideration of the case of theapplicant forproviding relief as prayed 

for. 

10. 

11. 	faiticulais of the 1.P.0 
1) 	I.P.ONo. 	 250O 

Date of issue 	: 	. -y', -' 

Issued from 
Payable at  

12. 	List of enclosures: 
As given in the index. 
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VERIFICATION 

I, Shri Dilip Chandra Saikia, aged about 52 years, Son of Late Pudhar 

Sailcict, working as Upper Division Clerk, 0/u- The Executive Engineer 

(Electrical), Guwahati Electrical Division No- 1, Central Public Works 

Department (CP.W.D), Banwnimaidan, Cuwahati- 781021, do hereby 

verily that the statements made in Paragraph 1 to 4 and 6 to 12 are true to 

my knowledge and those made in i'aragTaph 5 are true to my legal advice 

and I have not suppressed any material fact. 

(I 

And I sign this verification on this the 	day of August 2006. 

C-L 
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To, 
The Executive Engineer (Elect.), 
Guwahati Central Electrical Division No. I 
C.P.W.D., Guwahati- 21. 

Sub.:. 	Regarding promotion from UDC to Head Clerk 

Sir, 
It is learnt from other source, that I have been promoted from 

UDC to Head Clerk vide Superintending Engineer, Coordn. Circle (ER), 
CPWD, Kolkata - 20 O/o No. 9(255)/SE (/ER/CDNH/330 Dated 
24-05-2006. ' 

A copy of the same may kindly be endorsed to me for record, 
if the said 0/0 has been received by the office. 

Dated 19th  June, 2006. 

Yours faithfully, 

41 
(D.C. SAIKIA) 

UDC 
GED-!, CPWD 

Guwahati-21. 
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	 pANwExrlr 

i;itii 	(.jiIe (l.lj 
( .l'.\\'.l ).. N'Ji,tin l'alace 
l<laia 7000020 

(Through pt .opci channel) 

Subject: Promotion from (JDC (o I-lead Clerk — Shri D. C. Skia. 

Reference: your (.)tiicc Order No.23 of' 2006 issued vide No.9(255 )/S[(( )/lR/ 
- ('I )Nl l!33) (1(24.05.06 

ii . . 

K mdlv refer t) \our ahov ment ione(l ()flice 	rdcr under vhich I have been 
pR)IUnted lroiu the post oF (il)(' to I lead ('Jerk and posted to the office of (he Liperiteiidin 
Illgiuieei (ll). (LI\v:Il1a(j ('eiuial Nlectrical ('ircle. ('.l'.W.I).. (uwnha(j 	21.  

Sii. I I tave been work jug as I JI)C in ffic off ice of' (he l.xectn ive I nginecr (Nf., 
Eiuwahatj I ICCFiCaI 1)1 vision No.1. C.'. I'. W.D.. I amunimaithtn (iuwaliatj since i.)ccmber 2002. 

Sir. I have to undertake journey by bus fir 65 Km evei-v day ir aucuding my 
fficc at Bamunimaidan from ( uwaliati Airport which is now unbearable on my part due o 
eteriorating health condition. 

Sir. I am a patient of Chronic Liver 1)iseasc, Gastric Polyp. Gastric Frosions aiid 
(holctithiasis. which I have been suffering for the las( couple ol years even. I had to be got 
hospitalized for several times. So. the treating doctor has advised me to avoid frequent mirnev 

for the betterment of hicalt h. Necessary medical certificates at'c enclosed herewith for fivour of 
)'uur kind perusal. 

I Jnk', the eircu slulice it is prayed for rccoflsj((cI'atjofl of my posting order on 
fliolnot loll (0 the J)OS[ of' I lead ( lerk to the office of the !xecu lye Fngiiiecr. Assani i\ vial ion 
\Vorks I )ivision, (.P. W. I.).. Guwahati -- IS in existing "acancv and for this act of your kinduesc 
siall remain ever gfa(eful to you. 

SLlhIflj((ed for fa'otir (il your kind perusal and sympathetic C iisideraijin please 

Yours foithililly, 

l)ae (//0/2006 	 . 	. 	. . 	. 

• (Shri 1.). C. SAlK IA) 

U. D. C. 
(Itiwahatj Llcc(i'ical I)ivijo No.1 

C...'.W..I).. 	 idall  
• Guvahati -- 	102.1 

The ( cneiil Scc,cia,_ ( ':P. \V. I). SIaII' Association 	7(u)2() br inloriiij(ion and Iceessarv action ilongvith copies of nicclical cciii ficaics 

2. The Zonal Secrctaiy (NI /,), ('.P. W. I). SmIYAss4ici titHi (I 	) ('.P. Wi), (itiwaliati 	2,  L boi' In kirniat 1011 and tleeessarv act ion. 	 . 

• 	

(I). (.Sikit) 



(.)I' iru )IA 
(:a Ptiji Woihj J)ejflr(flJ(Uf 

UWI\.UATi E!EcTruQ\L. DIVI8ION No. I 
I wwi, J.tbzu tt 1 J.j(liiz1 Gi.iwabatj 

- 781 .021 
e-mail : gedi siiv 

: 0361-25tj. 
Far. 0361 - 

	

23 	 ' 

; 1 1pcJifltCI.UJII g  Ei1g11ccr , 

	

( 	()t.d t'intum  
1 ',Jf) 	IN 	rin 

I.! II(:L':i 

:-; ift: 	. 	 '.! 5/ui J.) .L •Sai/cu, Ui)C to IlC(I(/ (lu, k 

	

A 	self 
 n I 	u, 1) I.)( 	Wi(1e1 j.) UOLLIO(.iojl ( 	I Icnd CliiJc Now,  

	

WHIt I I it i' iii 	Uii 	i 	UD C 	12/ ()U , jn th 	I tIon 	wi(: 	Med ic.iJ 	Cert:i.(jc'njc fltI(l 	OII)e.; 	i'i II lfl( iii 	(I I 	)i(s 	tt Uc I U (I) 	U ( 	I I IC JO( ii 'Ri C 	illi foi 	oii i 	I I SlI:j ( 1W) 

Ii tc L: A  

IxectjIjye Eniiie(-, r (Elect.) 
. 	.., 	 . Guwfl Elect rica! DiviSjOI)f4o 

C!WD G/ohOIi73J02 

() T 	 fJ() 

: 	,/)_ 	- 	• (t) 



To, 	 ...••',. 
The Supérintending.Engineer7 	 - 

) 	 Co-OidinatiOn Circle (ER) 
:CPWD, Nizthn Palace 
Kollcata-20. 

(Through Proper Channel) 

Sub.:. 	Regarding promotion from the post of UDC to Head Clerk 

Sir, 	
: 

With reference to your O/o No. 9(255)/SE (C)/ER/CDNH / 
330 Dated 24-05-2006 underwhich I have been promoted to the post 
of Head Clerk, I heithy accepted the promotion. 

This is fOrfavour of your kind information and necessary 
action please. 	S 

Dated 19th June, 20O6. 	. 	. 

Yours faithfully, 

0 	 (D.C. SK1A) 
UDC. 

GED-I, CPWD 
Guwahali - 21. 

Copy to - The EE(Elect), GED-I, CPWD, Guwahat, -21 TIus has a 
reference to my letterda1ed19.O62OO6. 

0'  

S. 	
.. 	 (D.C. SAIKIA 

UDC 
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GOVERNMENT OF INDIA 
Central Public Works Department 

GUAHATI ELECIRICAL DIVISION No. I 
Nirman Bhawan, Bamunimaldan, Guwahati - 781 021 

e-iail.:•ged1Ify.com  
Phone : 0361-2550315 
Fax. 0361 - 2654390 

No 9(31)/GED-I/E-I/06-07/ fi 	Dated,Guwahati the 42006 

To, 	 . 	 S  

• 	The Supeintending Engineer, 
Co-Ordination Circle (ER) 

• 	CPWD, . Nizajn Palace 
Kolkata - 20. 

Sub.: 	I Acceptance of promotion from the post of UDC to Head Ceirk. 

Ref4; 	Thisofliceeven file letter No.843 dated 24-06-2006. 

An application on the above subject, received from 
Shri D.C.. Saikia, U DC, promoted to the grade of Head. Clerk in 
accordance to your office order No 9(255)/SE(C)/ER/CDNH/330 Dated 
24-05-2006 is being foiwarded herewith for penisaf& consideration in 
continuation to this office even tile letter No 843 dated 24-06-2006 cited 
as referenôe. 

End.:: As stated above. 	 . 

Executive Enqineer(éct.) 
Guwáhafi Electrical .DMsiónN; I 

C.P.W.D., Guwahafl 781' 021. 

py to - .7<Shn A C. Scvka, UDC, for mfonntin 
w.t hié letter dated 19-0&20O. 

.Executi 	gifleèr{Becf.). 
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GOVERNMENTOFINDIJi 
CENTRAL PW3LJC WORKS DEPARTMENT 

OFFICE OF THE SUPERINTENDING ENGINEERCO-ORDINAT1Ot1 CIRCLE(ER), 
• 17 FLOOI,2NO MSO BUILDING,NIZAM PALACE,234/4,A3.C.BOSE ROAD,KOLKATA-20 
•6I : (033)22877516 	 Fax : (033)22813183 

No.9(255)/SE(C)/ER/CDNII/ 	3 	 Dated: 	 O 

/ 

J, 
0 

•, 

OFFICE ORDER NO 23 OF 2006 

The under mentioned UDCs are hereby promoted to the post of Head Cetks in the scale of pay of P.s.. 
150-8000 from the date of artiial nqqtiminn chirt-ic nf hkihsr rv)rtc tintil ftirfhor ,rr1re 

SI. 
No. 

Name 
Shri/smt. 

Quota 

SQ 

Present office 

MWD/ 

SI. 
 No. 

8 

Name 
Shri/Smt. 	- 

PaIlab Chakraborty 

Quota 

MQ 

Pre 
of 1k 

1. Anjan Das(SC) 
Guwahati_____  

2. Dilip Ch. Saikia(ST) SQ Coo GEDI/ 9. Arpan Maitra(SC) MQ 

3. Sukurnar Chakraboity SQ KC1)jVkoI 10. Biswajit Mukherjee MQ KCE 

4. S.K.Mukherjee SQ KCD-IV/Kbl 11. Pranab Kr. Das MQ KE[ 

5. T.K.Roy 'SQ BLMD/ 12. Nil Kanta Das(SC) MQ KCC 
Balurqhat 

6. Debasish Mukherjee MQ KCD-VI/Kol 13. Apurba Lal Biswas MQ KCD 

MQ ACC-I/ Goutam Kr. Pandit MQ 7. Ajit Das 14. KCLJ 
 Guwahati 	f  

Consequent on above, the following transfer/posting of promotees are hereby ordered with irnrneciiole 
effect in the interect of niihiir cervire 

- SI.No. 

/1 

2V. 

 

Name From 	 . To 

.APDijGuwahati 
_GçcjGuwahati 
KCD-IV[Kô1 	. 	

. 

Vice 

Ex.vcan' 
--do-- 

--do-- 
--do-- 

- AnjanDas 
Dilip Ch. Snkh 

MVD/iwaIiaU 
,.:P/..jiti 

S.Kjire 
Kçy/KoI 

BLMDfr hat 
 KED-IV/KoI 

BLMD/Baiurghat 
BLCD-I/Balurgt 

 
 

J.çRoy_ 	. . 
Debasish_Muklierjee KCD-V1/KoI 

 AjitDas 	 . ACC-ILGuwahatI P.D-II/Guwahati U.D.Raog 

 

ri)cty  .Cc:L2L 

pIJ2L  

 MCD-IJ! z 
SCD(1136)ur( 

iN 
Ex.vacaru: 

Biswajit Mukherjee BUCD/Buniadpur Ex.vacan: 
 Pranab Kr. Das  KED-YJ/KoI 	• GcD/Gangtok Ex.vacanc 
 Nil Kanta Das  KCD-H/KoI  ICD/Islampur 11y j 
 Apurba LalBiswas 	. KCD-V/KoI ._ —  SCED/Siliguri Ex .vacanc ,  
 Goutam Kr. Pandlt KCD-III/Kol MCMC(IBBR)/ 	• 

Berhampur  
Ex.vacanq 

 
i_. 

[panNask& 

...........____ .1cPL!!!2YL._ 
KCEC-I/KoI •  Ex.vacanq 

M.K.Biswa: SE(Co-ord)/Kol 

The promoted U1)0s will have to intimate their acceptance/refusal of promotion/post ing w:' 
7(seven) (lays for Kolkala and 15((iftE.en) days for out.statlons fio'ii the date of Issue of this order. 
concerned Controlling officers are hereby requested to obtain Written acceptance/refusal of promotion 
the promoted persons and to communicate the same to this office within the date specified abovt. 

Ul)CIICI' 	 -- - 
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j conditional acceptance of Prohlotion will errl:ertained. It is further indk:atcd timt ii 

	

responsibility ot the Go: trolling oil icer to obtain wi ilten and (Jateci acknwledgemcnt of the rec 	nI 
prOiiiOlion/postirirj Order from tire piomotces under them and their written acceptance/refr 
promotion order and to send the sapie to this office for record and further necessary action so th;r: 
litigation are avoided. 

In case no intimation about acceptane/refusal of above pomotion/posting. is received 
UO! 

promoted persons within the specified date, their promotion are liable to cancel without further r'icrer. 
may, be noted by the officials offered promotion that in case of relusal or non-receipt o intini;iion 
their acceptance of promotin in time his/her name will be debarred from promotion for a period 
year or till vacancy arises whichever is later. 

	

The contro!hn officer are also rq2sted thct if any Vigiancc disciplinary case is 	ndin; 
contemplated aqinst any promotee, the effect of promotion should not be given to hirñ and (b fact 
please be communicated to this office forthwith. 

Further, the Controlling officers are requested to release the officials who accept Drornni 
without waiting for substitute as per instruction of higher authorities within 15(fifteen)days from Ih 
of issue of this order. 

(C.S.MITTAL) 

Copyto: 
K 	Superintending Engineer,Coord(ER) 

DGW,CPWD,NirmanBhawan,New Delhi-li. 
ADG( ER),CPWD, Nizam Palace, Kol-20. 
All CE(C&E) under ER. 
All SE(C&E) under ER. 
All EE(C&E) under ER. 
Concerned officials through their controlling officer. 
Estt.section/Coord(ER),Kol. 
Regional Secretary, API India CPWD Office Staff Association,Kol. 
General Secretary,CPWD Staff Association(EZ),Kol. 

EA to Superintenc'ilg Engineer,Coord(ER) 

6 , 	At5 - 

tJDC}ICP 	0 

•)• 
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so 

GOVERNMENT OF INDIA 
CENTRAL PUBLIC WORKS DEPARTMENT 

0IEXCE OF THE SUPEPJNTENDING ENGINERCOORDINATIO CIRCLE (ER), 
2 MSO BUILDNG, NIZAM PALACE, 17 FL06R,234/4 Ai C BOSE ROAD, KOL'(ATA 20 

TEL (033) 2287-7416 FAX NO (033) 2281-3183 

No 9(255)/SE(C)/ERJCDNU/ ' 3 	 Dated .2 / - 	'- C- 

OFFICE ORDER NO 	2006 	 S.  

In pertial modification to this office order no 23 of 2006 circulated vide 
no 9(255)JSE(C)/ E /CDNII/330 dt 24 05 06, transfer/postIng of the following Heac 
Clerk(on promotion) is hereby ordered In public interest with Immediate effect 

Sl.No. 	 Name 	 From 	 - To 	 S  

L 	Shni Snit. 	 VIce-ShrVSmt 	' 

t) C Saikia 	 GEDIJQUWahaLI AAVD/Guwahati Ex vacancy 
Note Other term & conditions will remain unchaged. 	 S  

Su .intending Englneer,Coord(ER) 

Copy 	
_+VY 	-ct- 

ADG(ER),CPWD,NIZa1T1 .PalacE,Kol-20. 
Concerned SE(C&E) uhder ER. 
Concerned EE(C&E) uflder ER 

4 	Person concerned through his controlling officer 
Regional SecretaP/, All India CPWD Office Staff AssodatlOfl,KOl. 
General Secretary,CPWD Staff Msodatlon,K0l. 	 S 

pi to$uperintendlt 	lneer,Co 

I 



FROM.: rnCPLJD OFFICE STAFF SSCft''' . 	'FAX NO. 	+9133 2287 001 	Jul. 21 2086 07:12pM P1 

GOVERNMENT OF INDLA 
• 	CENTRAL PUBLIc wOR<s DPARTML:T 

OFFICE (iF THE SUPERINTENOING ENGINE COOKDLt.VflON CIitCL.E (Efl), 2 MSO BUt LUING, NIZAM PALACE, 17 FLOOR, . 14)4 £.LC. BOSE ROAD, XOU(ATA —20.' TEL(O33)227-74j6. FAXNC (e33)2281-3183. 

No.9(255)/SE(C)/EJCDN.iJJ 	Date: 	- - 	• 

• 	 OFF10EORDERNOOF 2005 

This Office Order No. NIL, of 2006minun'ica1ed vide Ierer no. 9(255)/SE(C)/ER/cDN 11/487 dt. 21.7.2006 rcg.rding , transferIpoiing of Shri D.C.Saikia, JDC from GED-J,CPWD, 
Guwahati to AAWD, CPWD, Guwahaji on promotion as Ucad Clerk is hereby cancellcd'due to 
administrative reasons. 

The joining report ofShri'Saika, if already submiue4 and acceped by the Executive Engineer, 
AA\VD, CPWD, (Juwahati bail, also be titated as cancelkd. 

/ 
H SUPE 	NDING NEErt(COORD.) it 

Copy (0: 	

• I. AD(;(ER).CPD Nizam Pa1ac,.KoI-20. 	 . 
Concerned SE(C & E) undcr'E.R 
Concerned EE(C & E) undeiER...,' 
Person concerned through his co4ltmlling officer. 

'I Riinna1 Srniary All !ndi CPWJ)Officc Staff A.sociatjc)fl. Kn1kaa, 
(I. General Secretiry, CPWD StaffAsociation, Kolkata. 

EA TO SUPERINTEND G ENGLNEER(COOR,D ) EP. 

• 	h:ic-:lJ7 
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IN THE CENTRAL AOTRATIVE TRIBUNAL 	) 
- 	 4 

GUWAHATI BENCH AT GUWAHATI 

&_NQJJ CP iSLE_Z.QQ. 	 .LL 

Sri Dili5p Chandra Saikia 

nt 

-Versus- 

Union of India & Ors. 

.. 4 . Respondents 

The written statement on benaif of 

the Respondents above named- 

WRITTEN OBJECTION OF THE RESPONDEN1S 

MOST RESPECTFULLY SHEWETH: 

1. 	That with regard to the statement made in 

paragraph 1 of the instant application the answering 

Respondents beg to state that the promotion order in 

respect of the applicant was issued vide letter 

No.9(255)/SE(C)/ER/CDNII/330 dtd. 24.5.06 under seniori-

ty, quota with place of posting GCEC/Guwahati. Sri U.C. 

Saikia vide his letter dtd. 19.6.06 represented for his 

posting at AAWD/Guwahati on medical ground. rhe case was 

under consideration. The said order was modified vide 

letter even No. 487 dtd. 21.7.06 with place of posting 

to AAWO/Guwahati. But later on due to administrative 

reason the modified order dtd. 21LQ. was cancelled on 

the samed * 

Contd, . . P!- 



That with regard to the' statement m'ade in 

paragraph 2 and 3 of the instant application the answer-

ing Respondents have no comment.. 

That with regard to the statement made in 

paragraph 4.1 of thè.instant application the answering 

Respondents have no comment. 

That with regard to the statement .made in 

paragraph 4.2 of the instant application the answering 

Respondents beg to state that these are matter of record 

and the answering respondents do not admit anything 

• which is not -borne out of record. 

• 	5. 	That with regard €0 the statement made in 

paragrapi, 4.3 •of the instant application the answering 

Respondents beg to state that the promotion order from 

UDC ' to Head Clerk was issued vide letter even No 330 

dtd.' 24.5.06 wherein the name àf the applicant has 

appeared • Si. No.2. The copy of the order was sent by 

post/FAX to the controlling 'officers of all the promo-

tees i/c that of applicant. ' •; 

Contd... Pt- 



1 	 (3] 

6. 	T h a t with ita'rd to the St effient macic in 

paragraph 4.,4 of thE instant applic.atior the 	ering 

ResponrJent.s beg to state that the representation of thE' 

applica'i-:t 's dtch 196.,06 whic:h was •forwarded by R?spon- 

dent No,.3 for change of posting on promotion fy-orr, GCEC/ 

Guwahti, (Bamuniinaidan) to AAWD!f3uwahati (Air Port) d u e 
* 

to his medical ground where a vacancy of Head Clerk is 

available, The case was under exam.i.rsation/ccnsjdei- at.jon 
--*--. 	-i- 	 -------_.-.--- S.- 

7 •. 	That with regard to the statement made in 

paragraph 4.5 and 46 of the instant application t h e 

ariswerinçj Respondents beg to state that the representa - 

tion of the app.licartt. was under consideration arid the 

facts are a3,ready explained in above p a r a s of this 

instant written statement. 

E1 	That with regard to the statement made in para-- 

graph 4,7 and 4.8 of the instant application the answer-

in9 Respondents beg to state that it was a fact that the 

modified order was canc:el led on the same day with.in a 

	

- 	 - 	-- 	 -. 

short time due to the reason already explained in the 

above paras and the -fcts are also expla..ned in abovE? 
- - 	 -- 	-- 	' 

oaras in the instant, written stat.ement The said action 

of the respondents is neither at h.itrary nor malafide. 

	

_______________________ 	 -- _• •' i_- 4A 

9.. 	That with regard to the statement made in 

par'aqraph +.-9 of the instant applim:at.icm the answeri.r 

Respondents beg to state that this office cnult and 

Contd 
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ID 
4, 	

E3 

acceot 	tmest ior from the recognised 4 UnicnsiAssoci.a- 

tiorts reoardi.m2 staff welfare matter i/c trarisfer 

• post.irin etc. of the sutrdinalE' cadre' under Eastern 
o 

Region and the said modifi.c Li. /caricellation ordei-  was 
- 	 - - 

issued for the admi.ni.str ive 	nd. there :i.s no 1 	 - 

malafide or the part of the respondent.  

That with regai- d to the st.atecnt made in 

paragraph 10 of the instant application the ariswer].ncj 

Respondents have no comrii&?nt 

ii. 	That wit.h regard to the statement 'rde in 

paagraph 	I to 5.3 of the i.nstai-it app3. icat ion the 

answer irig Respondents beg to state that the grounds set 

forth in the instant application are not. a o r.) d 
1 
 grounnis 

a n d are also not tenable 1.fl th- e law as well as on t h e 

facts and therefore this instant applicat.ion is liable 

to be disirsissed. 

1E. 	That with regard teD the statement made in 

4 	paragraph 67 a n d E3 of the instant application the 

answering Respondents have no cocirent 

13. 	That with regard to the statement made in 

paragi- aph 9 of the instant app licat.icm t h e. answering 

Respondents beg to state that the claim of the Ftpp lica--

t ion .is ii legal. and ii 1 fouridend arid the appi icarit, is 
_ •4_-• .  

not entitled to get any it. n'erin i ri ie'f 

14,, - That the respondents submit that the application 

h a s r, ri merit and as such the same are liable to be 

dismissed 

Contd.. 
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ViR1F I CPTITh 
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District 	 competent officer of the 

anerin respondent. 	do her€hy verify that the state 

ment. made in paras 	
are 	true 

to my knowledcJe and those made-  in parts t. 	1.% 3 

beir,q matters of record are true to my 

derived therefrom which Al. believe to be true and the 

rests are Lrry humble submission before this Hon b Ic 

Tribunal. 

And I siçpi this verification cm this 2 0th day 

of 	 2007 at Guwahati. 	
S 

IN 
S 	 itI Illect. Di 	1. 


